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THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): As decided by
hon. Members, we adjourn for half-an-
hour for lunch. We will meet again at 4
O’clock.

The house then adjoruned for lunch
at twenty-nine minutes past three
of the clock.

The House reassembled, after
lunch, at three minutes past four of
the clock,
(THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI) IN THE
CHAIR.)

SHORT DURATION DISCUSSICM

RESERVATION IN PROMOTIONS

FOR S.Cs. AND S.Ts. IN
GOVERNMENT SERVICES

SHRI RAM RATAN RAM (Uttar
Pradesh): Thank you, Sir. At long last we
have becn given this opportunity to
express our opinion regarding the
reservations in promotion of SCs and STs
in Government services. Before
commenting upon the question, 1 would
like to go into the genesis of the
problem.

After the issue of Office Memorandum
dated 13th August, 1990 regarding the
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implcmentation of the recommendations
of thc Mandal Commission reserving 27
per ccnt of the posts in Government
service for Backward Classes, scveral
petitions were filed in the hon. Supreme
Court. These petitions were heard in the
first instance by a Constitution Bench
presided over by the then Chief Justice,
Shri Ranganath Misra. After hecaring
them for some time, the Constitution
Bench referred them to a Special Bench
of nine Judges to finally scttle the legal
positions relating to reservations. After
hearing the parties, the first Bench, with
the assistance of advocates of all the
parties, framed eight questions, of which
question No. 8 is important.

It rcads as follows:—

“Would reservation of
appointments or posts in favour of
any backward class be restricted to
the initial appointment to the post
or would it extend to promotion as
well?”

Sir, the question was c¢xclusively
related to Backward Classes. The Court
was deciding the case of reservation for
Backward Classes, and they were
thinking whether reservation can be
extended to promotions as wcll. But,
later, thc Bench of nine Judges reframed
the qucstion and increased them from 8
to 11, out of which question No. 7 is very
important and very damaging to the
Schcdulcd Castes and the Scheduled
Tribes. Question No. 7 reads as follows:

“Whether  Article 16 permits
rescrvations being provided in the
matter of promotions?”’

Up till now, thcre was no dispute
affecting the Schcduled Castes and the
Scheduled Tribes. The entire trouble
started when these questiens were
reframed. This qucstion is the bone of
contention so far as the Scheduled Castes
and thc Scheduled Tribes are concerned.
Strangcly enough, no individual or no
association belonging to the Scheduled
Castes and  Schcduled Tribes was
arraigned as parties to defend their
interest. It is a clcar case of flouting the
fundamcntal principle of law that no
person or parties can be convicted or
orders can be passed against them
without giving them an opportunity to
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defend themselves. This was not expected
of the Apex Court of the country to pass
an observation against reservation in
promotion without hearing the members
of the Scheduled Castes and the
Scheduled Tribes. It appears that this
Bench of the Court was bent upon
passing orders on this question, although
Mr. Justice Ahmedi and the Learned
Counsel, Shri Parasaran, had expressed
different views.

Before the decision of the Supreme
Court, reservation in promotion was
governed by the guidance given by the
Supreme Court in the State vs.
Rangachari. The observation of this
Bench in the case of Rangachari is as
follows: —

“It is true that Rangachari has been
the law for more than thirty years
and that attempts to reopen the
issue were repclled in Karamchari
Sangh, It may equally be true that
on the basis of that decision
reservation may have been
provided in the matter of
promotion in some of the Central
and State Services but we are
convinced that the majority opinion
in Rangachari, to the extent it
holds that Article 16(4) permits
reservation even in the matter of
promotion, is not sustainable in
principle and ought to be departed
from."”

The above observation of the majority
of Judges confirms my apprehension
which 1 had suggested in this very House
in my statement on the 5th March, 1993.
I had suggested that at the time of
appointing Judges in the High Courts and
the Supreme Court, the Government
must ensure that persons with reactionary
leanings should not be posted in the
Apex Courts.

Now the Supreme Court Bench has
observed on question No. 7 as follows:

**Reservation of appointments or
posts under Article 16 (4) is
confined to initial appointment only
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and cannot extend to providing
reservation in the matter of
promotion. We direct that our
decision on this question shall
operate only prospectively and shall
not affect promotions already
made, whether on temporary,
officiating or regular, permanent
basis. It is further directed that
wherever reservations are alrcady
provided in the matter of
promotion, be it Central Services
or State Services or for that matter
services under any corporation,
authority or body falling under the
definition of State in Article 12,
such reservations may continue in
operation for a period of five ygars
from this day.”

Within this period it would be open to
the appropriate authorities to revise,
modify or re-issue the relevant rules to
ensure the achievement of the objective
of Article 16(4). If any authority thinks
that for ensuring adequate representation
of backward class of citizens in any
service, class or category, it is necessary
to provide for direct recruitment therein,
it shall be open to do so.

As pointed out at the end of paragraph
101 of this Judgment, Ahmadi, J, having
upheld the preliminary objection raised
by Shri Parasaran and others, has not
associated himself with the discussion on
the question whether reservation in
promotion is permissible. Therefore, the
view expressed in this judgment on the
said point are not the views of Ahmadi,
J.

It would not be out of place to mention
here that there was one judge in the
Supreme Court belonging to the
Scheduled Castes, and he was not
included in this Bench. The inference is
that both, the Backward Classes and
Scheduled Castes and Scheduled Tribes
are being treated equally in the case of
promotions. When promotions are being
denied to Backward Classes, the same
thing is begin denied to the Scheduled
Castes and Scheduled Tribes also. But,
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my argument is that both the Backward
Classes and the Scheduled Castes and
Scheduled Tribes should not be equated
at the same level. Reservation in jobs is
being given to Backward Classes only
now by way of implementation of Mandal
Commission recommendations by the
Government of India. But job reservation
and promotional opportunities are given
to the Scheduled Castes and Scheduled
Tribes from the beginning of the
Constitution. What has all along been
given to us, which we have been enjoying
for over a period of 40 years, cannot be
denied to us. Since Scheduled Castes and
Scheduled Tribes have been oppressed
not only by higher castes, but by other
castes also. So, we should be treated
differently and more benefits should be
given to us so that we may be able to
upgrade our community by such process.
The oppression that we have been put to
for thousands of years cannot be rectified
by forty vyears of reservation in
promotion.

There is a saying in the South that if a
Scheduled Caste man is assaulted, the
people would say it is very bad, it should
not have been done. But when a
Scheduled Caste man beats a higher caste
person, the general reaction is that this is
intolerable, these people should be taught
a lesson.

Similar is the case of our two brilliant
officers, one of whom belongs to the All
India Institute of Medical Sciences and
the other to the Ministry of Agriculture.

Here is a case of Dr. Shashikant, who
is an Assistant Professor of Community
Medicine at A.1.1.M.S. He was sclected
by the Australian Government for a two-
year course in the School of Dermatology
and Public Health. The entire
expenditure, including air passage was to
be borne by the Australian Government.
He completed the first semester and
came back to India. No objection was
raised. At the time of the second
semester the Director of the A.I.LI.M.S.
raised artificial objections.

[RAJYA SABHA]

Discussion 356

1 approached our young and dynamic
Deputy Minister, Mr. Ghatowar. He was
instrumental in getting the sanction from
the Health Ministry for this doctor. The
doctor was permitted to proceed to
Australia to attend the second semester.
But when he came back, the Government
Order had not been issued by that time.
Although it was requested by the All
India Institute of Medical Sciences that
the necessary sanction be issued. The
Secretary of the Health Ministry did not
issue the sanction order as yet and an
explanation was called for from the poor
doctor as to how he proceeded to
Australia. Then it was made clear in
writing that the Health Minister discussed
this matter with the Director and that
with their consent, the doctor was
allowed to proceed. And when the
question of the third semester came, he
was not allowed to proceed. The Entire
carcer of the brilliant scholar is being
ruined by the apathctic attitude of the
Director and the Health Secretary. 1
approached Dr. Silvera also. He was
sympathetic. For the third semester, the
doctor concerned was not allowed to
proceed. But I hope when the next
opportunity comes, Dr. Silvera will help
him in proceeding to Australia. (Time-
bell). No bell, Sir. We have been denied
the right of one hour. We have been
made the victims of political injustice,
This is parliamentary injustice. Our hours
have been reduced. We should be given
the full opportunity to discuss this
problem.

The second case is that of Dr. Mahabal
Ram of the Agriculture Department. He
is presently working as the Principal
Scientist in IARI, New Delhi.

InEvraayg (s o wEr): Swa
afawm, F¥ WfFfFs Fd 9 =an |

SHRI RAM RATAN RAM: From
1976 to 1990, he functioned as a Project
Co-ordinator of the All India  Co-
ordinator Barley Improvement Project
(ICAR), Karnal. During this period, he
did pioneering research to evolve a new
fodgrain crop variety “Semi-Dwarf High-
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Yielding Huskless Barley” resembling
wheat in grain, colour and texture for
the first time in the world which
ecmerged as a bonanza to dryland low
input agriculture to the entire Indo-
Gangetic Plain and Central India. But
due to caste prejudice and professional
jealousy, the seeds of this veriety were
deceitfully forfeited by transferring Dr.
Mahabal Ram from the post of Project
Co-ordinator to the Principal Scientist
with mala fide intention. 1 request the
Agriculture Minister to look into the
case personally and help this gentleman.

The judgment dated 16.11.1992,
delivered by the hon. Supreme Court,
Agitated the minds of several hon.
Members in this [House. The hon.
Minister of Welfare, Shri Sitaram
Kesriji, made a statement on 23.12.1992,
assuring the House that the implications
of the judgment of the Supreme Court,
if any, in so far as the Scheduled Castes
and the Scheduled Tribes were
concerned, would be examined after
consultations with all political parties,
before a final view was taken.
Therefore, there cannot be any doubt
about the commitment of the
Government  with regard to  the
protection of the interests of the
Scheduled Castes and the Scheduled
Tribes. I want to know from the hon.
Minister as to what action has beecn
taken in this respect. Has he ever
consulted any Opposition leader in this
respect as to what their views are in the
matter? Are the Government going 1o
take any action in the light of the
suggestions made by them? Do they
propose to bring in an amendment to
‘the Constitution because the error can
be remedied only by an amendment to
the  Constitution. The  matter of
reservation should be placed under the
Ninth Schedule.

It is pertinent to quote some portions
of the statement that our hon. Member,
Shri Hanumanthappa, made on that
day. “It is the duty of the Government
to protect and continue to follow these
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directions at least till the minimum 22.5
per cent is reached. Even aftcer fifty
years, we have not come over half way.
But already the sympathy is being
converted into apathy.

Eyebrows are raised against
reservation even though not even 50 per
cent of it has been achieved.”

1 totally agree with the above -
observation of Shri Hanumanthappa.
During my tours to different units of the
Government of India I have found to my
utter dismay that on the posts of Safai
Karamcharis, persons from the general
categories are being appointed. 1 could
not find any Government order in this
respect, prohibiting general caste people
from working as sweepers. I would like
to ask the hon. Minister of Welfare
whether the Government order
prohibiting the posting of persons other
than sweepers would be prohibited.

The Government took prompt action
in the case of Shah Bano by bringing an
amendment to the Constitution.
Similarly, we hope that the Government
would swing jnto action to remedy the
ills by bringihg an amendment to the
Constitution.

Before 1 conclude my speech, I would
request Shri Kesriji, the old lion, who
had started roaring in the case of the
Mandal Commission, to roar similarly
creating terror in the minds of those who
are working against the interests of the
Scheduled Castes and the Scheduled
Tribes. Shri Kesriji who is devoted and
committed to the cause of the Scheduled
Castes and the Scheduled Tribes, will
rise to the occasion and bring necessary
amendments to -the Constitution to
continue reservation in promotion and
bring this matter under the Ninth
Schedule of the Constitution. I hope he
will not disappoint the aspirations of the
crores of people belonging to the
Scheduled - Castes and the Scheduled
Tribes. With these words, I conclude.
Thank you very much.
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SHRI SATISH AGARWAL
(Rajasthan): Mr. Narayanasamy, are you
supporting the BJP or are you opposing
the BIP?

SHRI V. NARAYANASAMY
(Pondicherry): I am supporting the cause
and there is no party line in that. Mr.
Vice-Chairman, Sir, thank you for giving
me this opportunity. We have been
raising this issue in Parliament for a long
time after the judgment in the Indira
Sawhney case on the Mandal
Commission. Members have raised the
issue several times in this House. Sir, it is
a very sensitive issue. We Kknow pretty
well that when the Mandal Commission
recommendations relating to reservation
to the backward classes, especially the
educationally and socially backward
classes, were accepted by the
Government, there was an uproar in the
country. Thereafter, the previous regime
could not implement it. Then the matter
went to the court and a Fuil-Bench
decision was given. After that the
Congress Party Government implemented
the judgment of the Supreme Court in
the light of the recommendations of the
Mandal Commission and it was done
peacefully and by and large, the people
of this country have accepted it. The 27
per cent reservation that has been given
to the backward classes is necessary for
the simple reason that for ages, the
Scheduled Castes, the Scheduled Tribes
and the backward classes have been
treated in such a manner that they have
not been able to come up in life because
opportunities were not available to them.
But the upper caste people are born rich,
they afe able to get the Government jobs
and are able to sustain their families. But
as far as the backward classes and the
Scheduled Castes and the Scheduled
Tribes are concerned, they have been
coming up slowly in public life and for
them this kind of reservation is required.
While implementing it and at the time
when the judgement was given by the
Supreme Court, I am pained to say—I
am not making any comment on the
Supreme Court judgement—While
jnterpreting article 16(4), the Supreme
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Court made an observation that the
reservation, as is available, is not
applicable for promotion. Actually, under
articles 14, 15, 16, 17, 38, 46, 332, 375
and 338, these provisions are basically for
the backward classes.

All these provisions are incorporated
for giving then the benefit of reservation
in all walks of life because they are
socially and educationally backward
people. Sir, in the Supreme Court
Judgment at two places an observation
has been made—please refer to
paragraph 8 of Part VII:

“The reservation of appointment or
posts under article 16(4) is confined
to initial appointment only and
cannot extend to providing
reservations in the matter of
promotions.™

Sir, it goes to mention this in other
observations also, and an important one
is that with this reservation, that has been
given for promotion to the Scheduled
Castes and the Scheduled Tribes who
have been enjoying these benefits or
rights from the day when the Constitution
came into force, those people have also
been deprived by the interpretation that
has been made by the Supreme Court
Judgment. Sir, in the Government of
India some of the officials—I am not
accusing them directly of—who were not
interested in implementing the
recommendations of the Mandal
Commission, made a plan to see that the
reservations for the Backward Classes
and the Scheduled Castes and the
Scheduled Tribes in promotion should
not be extended to. Sir, you know it
pretty well that when the announcement
was made, there was a resistance in the
country and it was from a limited number
of people, i.e. ten per cent of thc upper
castes, who have been making an uproar
in north India. They did not want to see
that the Backward Classes could get the
benefits and they were instigating the
younger generation to come to the streets
and fight against the Government.
Therefore, Sir, tacitly, the bureaucracy is
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also supporting the move of non-
implementation of the Mandal
Commission recommendations. In this
House also, a fervent appeal was made
by all sections, without any party
considerations, that the benefit of
reservation that has been given to the
Scheduled Castes and the Scheduled
Tribes, which they have been enjoying
since time immemorial, should not been
taken away from them because the
interpretation that has been made—I may
be wrong also if 1 say that—of the
Judgment of the Supreme Court relating
to the Indira Sawhney case, was only to
deal with the Backward Classes. The
issue relating to the Scheduled Castes and
the Scheduled Tribes was mnot at all
discussed in the Judgment. It was not the
issue. The reservation for Scheduled
Castes and Scheduled Tribes either in
appointment or in promotion was not the
subject-matter of discussion in the
Supreme Court in this case. Sir, the hon.
Minister is sitting here. His Ministry and
also the other Ministries, to suit to their
convenience, are importing this Judgment
for the Scheduled Castes and the
Scheduled Tribes also for saying that
those people also should be denied the
benefit of reservation in promotion.
Right from 1991-92-till this date, how
many promotions, which had to be given
to the Scheduled <Caste and the
Scheduled Tribe people who are in the
Government service, have been denied?
It is a very serious matter. Everybody
says that it is only the Congress Party
which is protecting the interests of the
Scheduled Castes, the Scheduled Tribes
and the Backward Classes in this country.
The people have faith in this Party, but
unfortunately, the hon. Minister and the
young dynamic Minister have to find out
a way for not disturbing the reservation
benefits that are available to the
Scheduled Castes and the Scheduled
Tribes. Sir, I will go a step further saying
that it should be given even to the
Backward Classes also because the
Supreme Court made an interpretation of
article 16(4). If the Government wants, if
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the Government decides—on the basis of
the Supreme Court Judgment, these
people are being denied the benefit;
more than 80 per cent people who belong
to the Backward Classes, the Scheduled
Castes and the Scheduled Tribes, are
denied this benefit—they can amend the
Constitution. You have to amend the
Constitution and toclear the doubts in
the minds of the people. The
Government should do  everything
possible for the weaker sections and the
Backward Classes. Simply saying that the
Supreme Court has given a finding and,
therefore, we will not do it, is an injustice
tc these communities. We have been
telling the hon. Minister of State for
Welfare and his senior Minister that they
should take a decision on this. It is high
time that you took a decision on this. as
far as the Scheduled castes and the
Scheduled Tribes are concerned, you
ignore the judgment of the Supreme
Court becausé¢ the Supreme Court
judgment is not concerned with it or even
discussed the issues relating to the
Scheduled Castes and the Scheduled
Tries. So far as the Scheduled Castes and
the Scheduled Tribes are concerned, you
can ignore the Supreme Court judgment
because that issue was not discussed in
the Supreme Court judgment. The
Scheduled Castes and the Scheduled
Tribes are not a party to it. They are not
impleaded as a party. Therefore, I want
the hon. Minister to make it clear, I want
the hon. Minister to say in this august
body, that the Supreme Court judgment
doesn’t have any bearing on the
Scheduled Castes’ and the Scheduled
Tribes’ promotions. Let the hon. Minister
say it right now in this House. I want the
hon. Minister to say, as far as the
Backward Classes are concerned, when
they are going to bring in an amendment
to the constitution. All the political
parties agree on that irrespective- of any
party consideration., Everybody wants it.
The welfare of the Backward Classes and
the Scheduled Castes and the Scheduled
Tribes is the foremost. concern of
everybody. The Minister is here. He
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[Shri V. Narayanasamy]
knows the scntiments of the Members of
Parliament. The Members of Parliament
have made a hue and cry. More than 100
Mcmbers of Parliament went to the
Rashtrapati and gave him a
memorandum. The hon. Minister has to
consider the sensitivity of the subject. 1
want the hon. Minister to find a solution
to it; otherwise it will not remain a mere
social issue but, 1 will go a step further
and say, it will create a revolution in this
country because you are depriving 25%
of the population, the Scheduled Castes
and the Scheduled Tribes, of the country
their due share.

SHRI H. HANUMANTHAPPA
(Karnataka): Backward Classes also.

SHRI V. NARYANASAMY: If you
combine the Backward classes with it, it
comes to more than 80%. It is an issue
relating to the people of this country. We
can raisc it in this House. Therefore, 1
want the hon. Minister to consider the
sentiments of the Members of
Parliament, the Scheduled Castes and the
Scheduled Tribes and the Backward
Classes. Those people, who are eligible,
have not been given promotion. When
thc hon. Minister says that the Backward
Classes have been given promotion on
the basis of the Mandal Commission
. recommendations and on the basis of the

supreme Court judgment, we welcome it.
We commended the Minister when the
first appointment was madc on the basis
of this. But there arc also other
responsibilities on the part of the
Minister to see that the Constitutional
righfs of the common man, the Backward
Classes, the Scheduled Castes and the
Scheduled Tribes are not affected. If the
hon. Minister sleeps over this matter, if
hc doésn’t consider this, then there will
be a total revolution in this country,
which you will not be able to tolerate,
which you will not be able to contain.
Therefore, I rcquest the hon.
Minister—on  behalfl  of the other
Mcmbers also because there is no party
consideration in this case—to bring a
constitutional amendment and to clear
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the doubts. Kindly don’t go by the
judgment of the Supreme Court. Pcople,
who are deprived of their Constituional
rights should be given their due share;
otherwise, you will see a revolution in
this country. You are going to see a
revolution in this country by the
Scheduled Castes and the Scheduled
Tribes and the Backward Classes. Thank
you.
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SHRI SANATAN BISI (Onssa): Sir, 1
take this opportunity to tell the House
what the Father of the Nation, Mahatma
Gandhi. At one point he had said,
“Towards the upliftment of the down-
trodden Dalit, our national struggle
should be directed.” There is no doubt
that we have achieved freedom. But we
have not attained economic freedom.
There is wide disparity. So far as the
reservation policy is concerned, it should
be such to uplift the poorer sections of
the society. These people should be
brought into the mainstream of national
activities. Article 16 (4) of our
Constitution says that there must be
adequate representation in services. So
far as this representation is concerned, I
would like to draw the attention of the
House to a statement showing the
percentage of Scheduled Castes and
Scheduled Tribes in the population of
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each State and Union Territory, the
percentage of reservation for the
.Scheduled Castes and Scheduled Tribes
in the State services and the perccntage
of actual representation of Scheduled
Castes and Scheduled Tribes in the State
services. So far as my State is concerned
14.66 is the percentage of Scheduled
caste population and 22.43 of scheduled
Tribe. So far as the percentage of
reservation prescribed is concerned, it is
15 for the Scheduled Castes and 23 for
the schduled Tribes. Now, let us examine
the percentage of actual representation.
In Group ‘A’, it is 1.41 for the Scheduled
Castes and 0.88 for the Scheduled Tribes.
So far as Group ‘B’, is concerned, it is
2.87 for the Scheduled Castes and 1.56
for the Scheduled Tribes. So far as
Group ‘C’ is concerncd, it is 8.64 for the
Scheduled Castes and 5.62 for the
Scheduled Tribes. So far as Group ‘D’ is
concerned, it is 21.29 for the Scheduled
Castes and 12.02 for the Scheduled
Tribes. I have a list showing these figures
of all the States. There is no compiete
appointment, so far as reservation is
concerned. My submission to the hon.
Minister is that unless and until there is
complete representation in all walks of
life, reservation should continue. The
Government should come forward to
suitably amend the Coastitution and
various other rules. Apart from that, we
have the Supreme Court judgement, the
Government has not come forward
spelling out its own intention as regards
what they would like to do so far as the
promotion policy is concerned. If it is
delayed, it will get worse. we should not
forget the sacrificc made by our former
Brime Minister, Shri Vishwanath Pratap
Singh. He tried to implement the Mandal
Commission report. 1 urge upon the
Government to come forward with some
policies so as to ameliorate the plight of
the Scheduled castes and Scheduled
Tribes as early as possible.

sit e tza%'& (e WRE): IuHAEE
§E5Y, A WAE Ja@ A yH WA A o9 3
& g 16.12.92 % gig i F fola = T@en
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o= A ¥ fo 3.2 ofava @t @ R
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): If the House

agrees, we can sit a little more!?
SOME HON. MEMBERS: Yes, Sir.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): So, the House
agrees.

SHRI H. HANUMANTHAPPA: Sir,
if we can spend one to two hours on the
sick public sector industries, why are we
cutting short the discussion on the SC/
sST?

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): No, No. We are
not cutting it short. If we have no time
today, we will continue it tomorrow also.

5 p.M.

SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu): Mr. Vice-Chairman, Sir,

. the Short Duration Discussion is about

continuation of reservations in promotion
for SC/STs in Government services even
after November, - 1997. This situation
arose because of the Supreme Court
judgement which has given a time of five
years to issue some notification. In this-
connection, before I go through the
subject, 1 want to inform that a meeting
was conducted by this Government to
extend to OBGCs facilities similar to that
of SC/STs. In that particular meeting, I,
on bchalf of the Party to which I belong,
expressed the desire to extend support to
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OBCs in several arcas, for example, age
relaxation, standard relaxation, number
of attempts in an examination, fee
concession  and  coaching facilitics.
Fortunately, they have agreed to the first
two, that is, age iclovation and standard
relaxation.

I hope the hon. Minister would be
generous to extend other facilities also
for OBCs. Sir, OBC/SC/STs, particularly
from the South, have been fighting
against this menace and harassment for
the past 75 years...

AN HON. MEMBER: For centuries..

SHRI S. VIDUTHALAI VIRUMBI:
It is for the last 2000 years under the
Manu Dharma Shastra. We fought from
1916. In 1920 this subject came before
the Tamil Nadu Legislature. Then, in
1928 it became an Act. By this Act, we
were able to enjoy this in the South. That
has bcen cxtended from time to time.
Now, in Tamil Nadu, out of 69%
reservation, it is 30% for the backward
classcs, 20% for the most backward
classcs, 18% for SCs and 1% for STs.
For SCs & STs it comes to 19% in total.
According to the 1991 census it is 24.6%
of the population throughout India. In
case you add OBGCs to this it is more than
50% restricted by the Supreme Court. 1
know the boundaries. We are entitled to
discuss the judgemecnt, delivered by the
Judges, but we should not discuss about
Judges. Sir, in this particular case, even
two days before, 1 had put a question to
get a reply regarding SCs. My question
was: How the Government is responding
for the SCs/STs. How many vacancics
reserved for SCs/STs still lying vacant as
of date inspite the special drive launched
by the Government? Part (B) of my
question was:  Whether  the Central
Government proposcs to frame a strategy
to fill up these vacancies in a time-bound
programmie and if so, the details thercof.
They have given the statement in which
the first column says about the backlog
and the second column is about appoints
‘offered to’. What does it mcan? Nobody
knows. This is more or less a trick
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adopted by the bureaucrats who are
indifferent. I will not accuse the Minister
for this.

They are able to put the information in
such a way that nobody is able 1o
understand anything from anybody.
“Offered to” means what? I want to
know how many appointments have been
made. Shall 1 take it in the sense that
they have given advertisements in the
newspapers? Out of the posts advertised
in the newspapers, for how many they
have held the interviews and how many
appointments have been given? To this,
no clear-cut answer has been given.
When the Members of Parliament are not
able to get the information, how can a
man in the street get this information?
Sir, I tell you that in 1991-92, there was a
backlog of 35,000 and the offers of
appointments were only for 18,000. The
backlog of reservation for 1993-94 is
30,259 and the offer of appointments arc
only 12,000. Where is 30,000 and where
is 12,0007 Is there any nexus bctwecen the
rcal backlog of the posts and thosc
offered by the Government? Thercfore, a
sinister move is going on here. This
sinister move has become a part and
parccl of the game that is being played by
the upper castes throughout India.
Supreme Court had gone through so
many clauses and articles of the
Constitution, but as far as this particular
rcservation is concerned, the Supreme
Court has told that at the appointment
stage we could give it. If we give it at the
promotion stage also, it affects draft
articles 10 (3) and article 335. We have
seen in the last 40 years that it has not
affected. But if after having given it for
40 years, for four decades, and it has not
affected efficiency then the presumption
is not proper. Therefore, on behalf of my
party, what I want to say is that at the
promotion stage also we must give
reservation. If we give a small room in
the particular law or Act or in any article
of the Constitution, then what [ think is
that it is ultimately going to affcct the
masses, the down-trodden pcople. For
example, in the OBC category, this ycar
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in Tamil Nadu, in thc medical field, we
are not able to get 69 per cent
rescrvation. We got only 50 per cent.
When they approached the Court what
they say is that actually it was put in the
IXth Schedule on August 31st jtself. But,
on 3rd October, the Government of
Tamil Nadu had not given any
information to the Supreme Court and
that they would not accept it. Therefore,
it is only in the current year that we got
50 per cent reservation in the medical
field. Even the 19 per cent is not going to
make good in the coming years.
Therefore, the people belonging to the
backward communities have been
affected this year. If you give me the
time, I can prove it...(Interruptions)..

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Virumbi, you
please confine yourself to the subject.

SHRI S. VIDUTHALAI VIRUMBI:
Sir, when the judgement of the Supreme
Court was given on October 3, the
Government of Tamil Nadu has not at all
mentioned anything about the 69 per cent
reservation...(Interruptions)...

THE VICE-CHAIRMAN (SHRI
NARAYANASAMY): Mr. Virumbi, we
are discussing a different a subject and
not Tamil Nadu alone. The subject is
relating to the promotion policy and you
please confine yourself to that.

SHRI S. VIDUTHALA]I VIRUMBL
Therefore, what I feel that the samething
that has happened in Tamil Nadu shouid
not happen to the SC/STs in other parts
of the country in the coming years. That
is why I have given the example of Tamil
Nadu. Sir, if they are not given
rcservation at the promotion stage, then
these people will be affected. The people
who oppose this policy are telling that in
case reservation is given at the promotion
swmge, it will affect the efficiency.

I do not understand the efficiency
theory. They are telling for the last 200
years since the days of Manu Dharma
Shastra, ‘“You should not go to school;

[RAJYA SABHA]

Discussion 376

you should not read; if you read,
punishment will be there.” So this whole
thing has happened. After having
harassed them for the last 2000 years,
now they are talking about efficiency. It
only means that they are trying to put
hurdles. That is why I feel , Sir, that as
far as the Scheduled Castes are
concerned, not only at the appointment
stage but also at the promotion stage we
must give reservation. Why? If we take
Class I, Class I, Class 111 posts and see
how they are occupying the posts, we will
find that in the lower strata, they will
have more percentage; when we come to
the Class 11, less percentage will be there
and in Class 1 posts very much less
percentage is there. Why is the
percentage going down when they come
to Class 1? Do you think they are
inefficient? If they are inefficient, do you
think they can work as judges in the
Supreme Court and in the High Courts?
In our own period, we had appointed an
SC as a High Court Judge and he was
subsequently promoted to the Supreme
Court. They had been working along with
their learned brothers.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Viduthalai
Virumbi, please conclude. Your time was
5 minutes; 1 gave you 12 minutes.

SHRI S. VIDUTHALAI VIRUMBI:
To say that if reservation comes at the
promotion stages, it affects the efficiency,
is not proper. This is an untrue statement
made through the media, operated by the
capitalists as well as the upper caste
people. This will go on forever so long as
they have the power and the money.
Unless they are attacked through law, it
cannot be stopped. Therefore, I feel that
to protect the SCs, the reservation in the
promotions also should be continued.
That means the status quo ante or what
we had previously should be restored and
continued.

With these words, 1 conclude. Thank
you, Sir.
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SHRI S. VIDUTHALAI VIRUMBI: |
feel that the Constitution itself should be
amended to see that they are protected.
Otherwise, it is not be possible.

st gorere thom: § 39 w31 @ ¥

et o & o s g ¥ 9 sue
T 3@ | 98 WEfgal fee sur W S el
¥ TEw oy W wOA? E ¥ sifuwd ders
wR 3R deges e ¥ A% ¥ w@ gon #
olE TEA €7 N w1 @ R 360 B [ FaS 4
dgg Ies & ol 17 dggm e F A
A & wBrEa e T w6 Al vl ¥ feae
8 Wl g, R oy faega W wd )

W Oy @ F g o S A FREA s
aral § fr 3 Sfgum # snavas qeuA &,
A SF-am R, wWEE § W e v d,
§HF fau g FFE SR 39 QU R TS
f, g Gfaam ¥ geim Y, @@ # FEw
e g1 SAfEs |

SHRI S. MADHAVAN (Tamil
Nadu): Sir, the Congress Government
has always stood for the Scheduled
Castes and the Backward Classes. But,
unfortunately, the Congress Government
at the Centre is not taking action. Why, I
do not know. When we met the Prime
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Minister, he told us that he was for the
Backward Classes. 1 thought that the
Congress Government was afraid of the
BJIP Governments in the Northern States.
Now the hon. Mcmber from the BJP has
efectively argued that they are also for
the Scheduled Castes. The Congress
Governments took 47 ycars to give
reservation for the Backward Classes in
the Central Government. But, the
Congress Governments in the States
always stood for the Backward Classes
and the Scheduled Castes.

After the Supreme Court judgement,
some issues have been raised. The
Scheduled Castes have not been
represented even according to the
reservation approved under the
Constitution. Also their reservation for
promotion was overruled. The carry-
forward principle was overruled. The
converted Scheduled Caste Christians
have not benefited. These are the issues
which are agitating the minds of the
Scheduled Caste people.

All the parties support these issues and
ask the Government to bring forward a
Constitutional amendment. The Supreme
Court can interpret the Constitution, but
it cannot frame the policy which
Parliament alone can do. So, the only
option with the government of India is to
bring forward a Constitutional
amendment.

‘What is the policy of this Government?
The Minister must come forward and
speak clearly on these four issues about
the Scheduled Caste people.

Then our demand is that this
reservation must be extended to

educational institutions also. The
question is pending with the Central
Government. The Tamil Nadu

Government has taken up this issue at
the Prime Minister’'s level a number of
times, but the Government of India has
not come forward with a clearcut version
that they are for extending the
reservation  benefits to educational
institutions also.



383 Show Dreration

[Shri S. Madhavan]

Another point is that thc Supreme
Court has ruled 50 per cent as ceiling. 1
would like to know whether this
Government accepts this 50 per cent
ceiling. There is no mention about any
percentage in the Constitution. It is only
an interpretation. The Judges bhave
quoted the discussion of the Constituent
Assembly and have also quoted the
spcech of Dr. Ambedkar to support this
50 per ccnt cciling. That means unless
the Constitution is amecnded, clearly
saying ‘that the reservation will be
proportional to the Backward Class
population and the Scheduled Caste
population, that is the only way we can
over-rule the Supreme Court direction. 1
would like to know whether the
Governmcent is for this or is against this
beeause cvery Statec has gor different
catcgory of Backward Class population.
In my State, Tamil Nadu, more than 80
per cent population of the state belongs
to the Backward Classes. The hon.
Minister, Mr. Thangka Balu, comes from
a Backward Class. When his
Government was in power in Tamil
Nadu, it was not a Backward Class. It
was only after we camc to power that
community was made a Backward Class.
I had the opportunity to approve that
G.O. Every Government increases the
population of Backward Class in evcry
Statc. That is why wc want an
amendment to the Constitution giving
the powers to the States 1o have
reservations according to the population
of thc Backward Classes in those States.
What is the objection of this
Govcrnment? We do not know.

The Congress party always fought with
thc Tamilian partics for the past many
years. They support our policies for
rescrvations. They have to face the
elfctoratc in the near futurc. 1 think my
hon. friend, Mr. Thangka Balu will
contest from his Constituency. 1 think
we have to support or we have to
opposc, but pending all these election
processcs, he must come out

[RAJYA SABHA]

Discussion 384

categorically, 1, 2, 3, as to what their
answer is to the Scheduled Castes
representation according to the
population; and what the steps are which
he is going to take now. Are you
prepared to fulfil this 69 per cent
reservation? Are you prepared to give
promotion facilities, promotions
according to the reservations? Are you
prepared to carry forward arrears
accumulated? Are you prepared for it?
There is the question of converted
Christians. To the Scheduled Caste
converted Christians we have to give
benefits. Why is the Government of
India refusing? This subject has come
before Parliament a number of times.
The Minister has agreed to give these
concessions, but somebody prevents.
Who is that? They say it is bureaucracy.
I do not know how bureaucracy can
overrule the Ministers. The Ministers are
so powerful. 1 think somebody may say
that the Prime Minister belongs to the
Brahmin community, but when we meet
the Prime Minister, he said, he is always
for the Backward Classes. We also
pointed out to him that when the
Communal GO making reservations
according to the castes in Tamil Nadu
was set aside in the '50s, it was Pandit
Nehru, the Congress Prime Minister,
who came forward immediately and
amended the Constitution. So much
power the Congress party has got. Now,
when all parties support you for a
Constitutional amendment, why is it that
this Government is refusing? If
somebody is pulling back these
Ministers, who is he? They have to
answer this. Unless they answer this
question today, we would vote"down Mr.
Thangka Balu in the coming elections.

SHRI H. HANUMANTHAPPA:
While Mr. Narayanasamy stood up to
speak, my BJP friend, Mr. Satish
Agarwal, asked me, if 1 am supporting
or opposing the BJP on this. On the
other hand 1 want to put it to them.
Actually, they are supporting the
Scheduled Castes today, I do not know
why. Even this proposal-has come from
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Mr. Ram Ratan Ram, who is a
Scheduled Caste Member from the BJP?

Mr. Vice-Chairman,
yourself.... (Interruptions).

sh R g (Fevma Rw): w83, &
FRTE 3 I%m % 98 & aga ™R TEen
3 xol W AR A welfos d@ 9w
WD IR 9 78 A W faar # @ k@
L Y

ot Ya- Ao A% ¥ werdfa A S8
ww .

it MM fig: 3w @ afE wew ¥ a9
& Wga 3o daw 2

SHRI H. HANUMANTHAPPA: Let
us not divert this. (Inrerruptions).

SHRI RAM RATAN RAM: I never
mentioned any party in my speech.

SHRI1 H. HANUMANTHAPPA:
Thank you.

i vy fig: €A @ wam A W@
... (S|aaui)

SHRI H. HANUMANTHAPPA: 1
would not have referred to it unless Shri

Satish Agarwal had raised it. I thought it
should not go unanswered.

Let that stop at that.

because you

Mr. Vice-Chairman, speaking from this
side, you also quoted Sri Krishna,
“Chaturvarnam maya srishti””. This is not
an issue out of the ‘chaturvarnam’. This
does not fall under even the ‘chaturvar-
nam’. This is a ‘panchama’ which is not
recognised. ‘Chaturvarnam” means the
Brahmin, Kshatriya, Vaisya and the
Shudra. It stops with the Shudra. These
Scheduled Castcs‘ and Scheduled Tribes
are not Shudras. They are not even
among the four. These are an out-caste,
these a ‘Panchama’. This as what we are
speaking about today. Mr. Vice-Chair-
man, this does not come under your
quotation or his quotation. There should
be a special mention, unfortunately not
fortunately.

Whenever this issue comes up, we are
also not happy about speaking on reser-
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vation. I am sorry. Whenever this issue
comes up, we are asked to speak, to
demand, we also feel sorrv, being citizens
of this country, to demand these things.
We have been placed in such a position
of demanding reservation in appoini-
ments, reservation in promotions and al-
ways be at the mercy of the ruling
Government, this Government, that gov-
ernment or the other government. We
are not happy about speaking on this
Bill.

Mr. Vice-Chainnan, let me go back
into history for a couple of minutes.
What is this reservation? We never
wanted this reservation. How did this
reservation come about? While the
Britishers were to go, giving Independ-
ence to this country, there were three
groups before them. One group was
headed, represented, by Mahatma Gan-
dhi. The second group was represented
by Mr. Jinnah. And the third group, the
down-trodden classes, was represented by
Dr. Ambedkar. Ambedkar also insisted
on a separate Dravidasthan. Jinnah per-
sisted and he got the country devided
into Pakistan and India. Ambedkar com-
promised and he got only reservation
which we are going on begging for, de-
manding, for decades. Did he persist?
No. In the interests of the country, in the
interests of the unity of the country, he
did not insist on his demand, he did not
persist with another division of the coun-
try. This is how reservation has come
about. This was the agreement on that
day. In lieu of another divison of this
country, by the name Dravidasthan, for
the weaker sections, this agreement, re-
servation, came about. It is not a begging
bowl that the Scheduled Castes and thg
Scheduled Tribes are stretching before
somebody to give alms to them. Let my
friends understand that if we rise here
asking for reservation, either in appoini-
ments or in promotions or in other vacan-
cies, we are only askiag for the fulfilment
of the agreement for a better living of
these people who are suppressed for cenr
turies. Whenever the issue of rescrvation
comes up, let not people feel, “These
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fcllows arc always rising for reservation
and begging for this; we have to give
something”. No. This is equally the duty
cast upon the partics to the agreement,
whether this side or that side.

Having said so before going on to the
figures and other requirements, I would
¢ome' to the judgement of the Supreme
Court, how the learned Court has erred,
in my opinion, .in interpretation. Let me
quote article 16(4) of the Constitution. It
states: “Nothing in this article shall pre-
vent the State from making any provision

for the reservation of appointments or -

posts in favour of any backward class of
citizens...”” There“rare two things  here.
One is appointment and the’other is post.
If there is a backlog and if in the opinion
of the State,. it is not adequately rep-
resented in the services, then the State
can make a provision. That is how the
reservation has come. The reservation
has to be there for the appointments as
well as the posts, the appointment at the
entry stage as well as at the higher level.
In every category of posts and in every
grade, there should be reservation. If
they are not adequately represented in
any post, be it the Secretary’s post, be it
the Deputy Secretary’s post, be it the
Collector's post, be it a policemen’s post
or be it the Commissioner’s post, if they
are not adequately represented, the State
can enact spccial provisions. So, it applies
- to both, the appointments and the prom-
otions also. That is how the Presidential
directives came. If you go on appointing
them at the lower level, there will be
backlog in the higher posts or there will
be inadeaquate representation and the
posts will not be filled.: That is why
certain relaxations have been given and
the posts are also being reserved. If these
provisions are adhered to, equitable jus-
tice will be given to the people. Other-
wise, if it is only at the stage of appoint-
ment, then there will be inequality in the
posts. How will the backlog in the posts
be clcared? Just to fill up the gap in the
posts, the reservation in promotions is
given. I respectfully submit that the Sup-
reme Court has erred in appreciating this
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thing. Then, of course, the other friends,
have said that the SCST have not been
made a party and this was not the point
at issue. But there is still a provision and
the reservation in promotion is to see
that they are adequately represented not
only in the case of appointments but also
in the case of posts. So, time and again
we have urged upon the Government has
promised even on the floor of this House
and outside, “Yes, we are bringing reme-
dial provisions for this.’” But this is where
it is being unnecessarily delayed. Al-
ready, two years have passed and in
1997, it is coming to an end. This is

* agitating the minds of the people whether

it is coming to an end. But let me put it
on record that we do not want it to go up
to 1997 or even beyond that. Let it come
to an end in 1995. But give us an equal
opportunity, equal representation. That is
all. Why should it continue up to 1997?
Figures have been quoted by Mr. Meena
and Mr. Virumbi and some my friends
from the other side. According to the
agreement and even according to the
Presidential directives, you have not been
able to fulfil the target. So, where is the
question of stopping it? Unfortunately,
what has happened? 1 am not blaming
anybody. The society is to take care of a
weak child or a brother who is not equal
to other brothers. But after the backward
classes reservation, the reservation of the
SCST has been forgotten. The worst
treatment is meted out to the SCST
people in respect of reservation after the
issue of reservation in respect of the
backward classes has come up. I am not
blaming anybody. 1 have no grouse
against the backward classes. But in ev-
ery establishment, in every office, the
emphasis is given to reservation in re-
spect of the backward classes. The reser-
vation in respect of the SCST has almost
been forgotten. This is what is happen-
ing. We are seeing it. Much is talked
about the reservation for the backward
classes. The Scheduled Castes and the
Scheduled Tribes are classes which are
also entitled for reservation. But this fact
is being forgotton.
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Their voice is weak. They have no
strength, no organising capacitv, no
shouting capacity. They cannot organizc
their armies. They cannot usc violence.
They cannot kill others. That is why the
reservation for the SC/ST pcople has
been forgotten. All thosec who are
powerful, who can use violence, who can
organise armics, arc being talked of in
the whole country. i.c. the Backward
Classes. Again I repeat that I am not
against the reservation for Backward
Classes. Whosoever is wgak in the society
has to be taken care of and has to be
given all the benefits and facilitics.
Wherever we go today, we find that the
worst sufferers are the Scheduled Castes
and the Scheduled Tribes. Mr. Ram
Ratan Ram quoted a few lines from my
own speech, “Even before achieving what
is promised by the Constitutional and
Presidential  directives, in place of
sympathy, apathy has devecloped towards
these Classes.” Sir., we did not cven
crcate the figure of 15 per cent or 7¥2 per
cent. It is the creation of the
Government, it is the creation of thc
ruling party. Please achieve that. That is
all weé are asking. Actually, we,
Scheduled Castes and the Scheduled
Tribes, have also bccome a victim of the
circumstances. Weé are only revolving
around 15 per cent and 72 per ccnt. We
are not even demanding anything outside
the fixed percentage bccause we have not
been able to achieve even this much.
Once this is achieved, we can then think
of achieving something else. No, we are
not able to think something else at
prescnt. We are still worricd because
whatever is there has not yct becen
achjeved. In some cases confidential
reports are spoiled. Some universities will
not give promotion, some police officers
will not give promotion. If some of these
things continue, that is not good for the
health of the society, for the hcalth of the
country. These 25 per cent people of the
country are still suffering. After this
judgment, there is a doubt in their mind
because, in spite of all thc promiscs being
made on the floor of the House and
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outside, nothing is moving. Are the
Government serious? Is the ruling party
serious about it? That doubt is there. The
Government has come out with a clear-
cut policy, a clear-cut statement. There is
no doubt about it. Everybody has spoken
that the Congress Government is in
favour of the Scheduled Castes and the
Scheduled Tribes. But if you go and ask
the SC/ST people, what do they say?
They say, “What is done all these days is
done only by the Congress Government.
But somcthing is yet to be done. why are
they not doing that? After all, wherever
there is a possibility, only there the
demand will be made. The Congress
Government has done this, the ruling
party has donc this, but it has stopped
doing this all these days. You were doing
somecthing earlier. But why have vyou
stopped?’” This is the question of the
Scheduled Caste community. Let us not
give room for such apprchensions in the
mind of the wcaker scctions. After all,
the mission of the Congress Party or the
ruling party or any other party is to bring
everybody into the national mainstream,
take cverybody into confidence and
involve him tn the administration, involve
him in the development of this country.
That is what we want. Plcase trcat us as
cqual citizens of this country. involve us
in the development, involve us in the
administration. Wherever there is any
inadequacy, whether it is in appointment
or in promotion, whecther it is in
Parlioment or any Assembly or any
Ministry. please remove it. This is the
purpose of rescrvation, either in
appointment or in promotion.

SHRI JIBON ROY (Wecst Bengal):
Thank vou very much, Sir. Sir, T would
not make a spcech, T wish to put some
points on record. Firstly, my Party
supports  the  rescivation for the
Scheduled Castes and Scheduled Tribes
in appointment and also in promotion.
Whatever is there should continue
beyond 1997. We also support the
reservation for OBCs, as recommended
by the Mandal Commission. But why |
am saying so is I wish to put it on record-
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bccause, as my estcemed friend, Mr.
Hanumanthappa said, only through
rescrvations you cannot address the
problem of social justice.

Reservation is a part of it. There are
political forces in our country, which wish
to kcep the socicty divided on caste lines
and to ask for votes by giving some
concessions, through rcservations or this
and that. While supporting the
reservation policy, we fcel that there
should be a total land reform all over the
country. There should be equity in the
distribution of land. It is only through
cquitable distribution throush Social

equity that social justice could comc in -

thc cnd. Along with that rescrvation will
also continue. When we arc talking of
rescervation I wish to draw the attention
of the Government to a point that during
the last two or three years, aftcr the New
Economic Policy has becn introduccd,
the strength of the Scheduled Castes and
the Scheduled Tribes in the Government
offices and in the public sector
undcrtakings is going down in greater
proportion that others. After the
introduction of the Voluntary Retirement
Scheme, the Scheduled Caste and
Scheduled Tribe workers are being lured
into rctiring. It you go through the last
Rcport  of the Public Entcrpriscs
Committece and, probably, through the
Rescrve Bank Bulletin, you will find that
a large numbcer of Scheduled Caste and
Scheduled Tribe workers are sent out of
the factories in a systematic way. You
should take notc of it. At the same time,
the cconomic competition is going on.
The public scctor is being liquidated.
Privatc companies are coming in.
Multinational companics are coming in.
Employment in the public scctor is going
down. Would the hon. Minister assure
this Housc that there will be a system of
rescrvation in the private companies also,
it the multinational companies also? The
point which I am trying to raisc is that
through rcservation alone you cannot
solve thc problem, especially in the light
of the kind of cconomic system that is
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coming into our society. The Government
has to address itself to the social
problems and to the question of equity
also.

Side by side, I must say that as far as
promotion is concerned, there is a huge
backlog. There is a huge backlog with
regard to different positions. While
supporting the reservation, I want the
Government to scrutinisc why these
backiogs are there and why these
vacancies are not filled up. There should
be an assurance in this House that all the
posts in the higher ranks will be filled up
within a specific period.

1 also wish to point out that if we really
want to do social justice, promotion to
higher ranks alone will not serve the
purpose. You have to put the Scheduled
Caste and Scheduled Tribe officers in
important posts. Simply promotion will
not do. You should put those people,
who understand the reality of the society,
who understand the agony of our people,
in important posts, in some of the higher
catcgories, who can pursue and execute
the policies, according to the Mandal
Commission recommendations, both for
the Scheduled Castes and the Scheduled
Tribes. I have worked in a factory for a
long period. 1 have seen tension persists
on the question of filling up the vacancies
on promotion and backlog for SC/STs
are cleared Some times Question are
raised people who may be fit for the
existing gots but they are not fit for the
higher categories of jobs. This idea, this
philosophy is negative. As I have said,
posting them in important positions is an
important point. At the same time, the
question of training is also an important
aspect. When you know that promotion is
to be given according to quota, why is it
that a system of training is not introduced
by the Government in different areas?

Lastly, I must say that the question of
promotion of OBC is also there. This
question is there on the ground level.

To a certain extent, the promotion of
SCs and STs is done that has gone
absorbed also to great extent. We accept
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it. But, what will be the position in the
case of OBCs? That is why, 1 would like
to know from the hon. Minister whether
along with the reservations, reservation
including OBCs the system of time-bound
promotion scheme will be introduced by
the administrative Ministries in differcnt
areas. Sir, with these words I conclude.
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In as much as public employment always
gave a certain status and power, it has

always been the repository of State
power.

5 P.M.
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SHRI M. P. ABDUSSAMAD
SAMADANI (Kerala): Sir, when we
think of the issue of reservation, we are
actually compelled to argue in favour of
it because of the historical background
and the social condition that exists in our
country. Both these factors support the
significance of reservation. Sir, it is stated
in the Bhagavad Gita:

A wfa gsEd =

O HEAU FR |
It means to say that jaath: is not the
criterion for kalyan but actually guna is
the criterion for kalyan. But what is
happcning in our country is that on many
occasions jathi becomes the criterion for
discrimination and for social injustice, in
order to make the hewers of wood and
drawers of water the real people
governing the country, we must try to go
ahcad with the reservation. Resecrvation
has become essential because our country
is a multi-lingual, multi-racial and a
multi-religious one.

In such a country, national integration
will be possible only through reservation
for wcaker scctions. In article 16 of our
Constitution, which is related to the
Fundemcntal Rights, provision for job
rescrvation is provided. Clause (4) of
article 16 says that if the Backward
Classes among the citizens arc not
adequatcly represented n the
Government services, there must be
reservation. That is the concept of the
Constitution of India. Then, why cannot
there be reservation in appointment and
promotion both? There must be
reservation as a safeguard for the weaker
scctions of our socicty and the backward
scctions of our socicty. Almost all the
States have accepted the need for
rescrvation in principle and almost all the
political parties have  agreed to this. In
Kerala, reservation is in vogue. As onc of
the represcntatives of Kerala 1 am proud
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to say that the reservation is implemented
in the State with the utmost sincerity and
the result is that the social reformation is
there as a reality in the State of Kerala.
In States like Uttar Pradesh, Bihar,
Karnataka and Tamil Nadu, there is
reservation for the backward
communities. Reservation is not unique
to our country. The whole world is
agreed on the point that reservation must
be there as a safeguard for the minorities
and the weaker sections. The Scheduled
Castes and the Scheduled Tribes of our
country do deserve it. As a matter of
fact, they need a special treatment
because of their backwardness.
Backwardness is not a curse. It has
historical background. Some sections of
our society are backward and their
condition is pathetic even now. Their
representation in Government Services is
very less. Even the Government statistics
show that the representation of the
weaker  sections, the educationally
backward sections of our society is very
less. During the debates of the
Constituent Assembly, great national
leaders had the idea of reservation. I am
now reminded of the great efforts of the
leaders like Qaid-e-Millat Muhammad
Ismail Sahib who argued in the
Constituent Assembly in favour of
provision of reservation. Great architects
of our Constitution like Dr. B.R.
Ambedkar made provisions for this in the
Draft Constitution itself. Now what is
essential is not declarations. We have had
enough declarations. What we now
expect from the Government is some
strong and concrete action regarding the
implementation of reservation. That is
the urgent need. But, unfortunately,
there are only declarations and the
implementation is very tardy. Especially
on the eve of elections, our leaders make
several declarations with an eye on the
vote-banks of the backward classes. But
when the implementation part comes,
they go backward. In the past, there was
a 15-Point Plan for the improvement of
the condition of the educationally
backward sections of our society. But
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afterwards it was found that in some
states none of the points in that 15-Point
Plan was implemented. That is the
unfortunate state of affairs existing in our
country. We request the hon. Minister,
K. V. Thangka Balu, who is in thc House
now, to take speedy action, concrete
steps to implement the reservation in
both letter and spirit. Once a generation
of people belonging to the backward
classes including the minoritics, the
Scheduled Castes and the Scheduled
Tribes come to be regarded on par with
the other sections of the society, the
Government can withdraw the
reservation. But till then, we have to
continue with reservation. We have to
move forward with reservation.

The other point I would like to make is
about the Mandal Commission report.
Every onc has spoken about the nccd for
effecting certain modifications in the
Mandal Commission rcport. What I say is
that' we must do somecthing very urgently
and cffect the modifications so as to
make the bencfit of thec Mandal
Commission report a rcality. I fcel there
is a need to bring nccessary amendments
in_the Mandal Commission report. There
are certain discriminatory clauses in the
Mandal Commission report in relation to
certain clauses of weaker scctions of our
socicty. For example, the differcntiation
between the Mappilas and the non-
Mappilas in the case of the Muslims of
Kcrala. by bringing neccssary
modifications as carly as possiblec.

Sir, reservation is not a charity. It is a
right. It is a brithright of all the backward
citizens. Even now there are some in our
country who think that rescrvation is a
charity from onc section to thc other
section.

No, Sir. It is the birthright of the
citizens who bclong to the backward
sections and the educationally and
socially backward ‘communities of our
socicty. So to bring them into the arena
of justice, into the arema of social
progress, - we. must  continue  the
rescrvations. We  must  continuc  the
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reservations to make humanism a reality
in our politics. The reservation must
continue to enliven the humanitarian
values.

SHRI HIPHEI (Mizoram): Thank you
very much, Sir, for calling me again. As 1
had an appointment with the Home
Minister, I could not present myself here
at that point of time. I am sorry for that.
Now, 1 will be very brief.
...{Interruptions)... Mr. Vice-Chairman,
Sir, India is a very great country. It is a
unique country and for me India is a ~
world in itself. It has the highest peak in
the world, it has the hottest, the coldest
and the driest places in the world.
Likcwise, it has one of the richest
families of the world, it has the poorcst
sections of the world today. So, kecping
in view all these facts, when the
Constitution was framed, the founding
fathers of the Constitution, on
agreement, had made spccial provisions
to give reservations to the Scheduled
Castes and the Scheduled Tribes and the
Other Backward Classes. Today, this has
been implemented, to some extent. Since
I am one of the Members of the
Scheduled Castes and the Scheduled
Tribes Committee, 1 have been hearing
many officials and when I ask them why
this provision is not being fulfilled, they
makc one execuse after another. Sir, our
Constitution is the biggest and the longest
Constitution of the world. There can be
many execuses if an authority wants to
escape from a particular provision of the
Constitution. There are many loopholes
in it. So, my only request to the
Government and to the officials or to the
authoritics is that it should be
implemented in letter and spirit with
love, affcction and sympathy. Two of my
hon. fricnds have just now said that this
is not a charity, this provision is not out
of sympathy and love. Even if it is not
out of love, affection and sympathy, it
has to be implcmented with Ilove,
affection and sympathy towards the
poorer sections of our society. They have
to be uplificd along with other higher
classes of people. In order to achieve that
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goal, the very spirit of the Constitution-
framers should be inculcated in the minds
of the officials who are responsible for
carrying out these policies. As
Government or one of the political
partics, we can only frame the policy.
The officials are much more responsible
for carrying out these policies. So, 1
would like to urge upon the hon.
Minister that the very spirit of the
founding fathers of the Constitution of
India should be properly inculcated in the
minds of the officials who are responsible
for implementing thcse policies. The
other day, Sir, we heard some of the
officials from the Finance Ministry. When
we asked them why this post was not
filled up, thcy said that it was rescrved
for the Scheduled Tribes and they could
not gct a reserved candidate. If they
could not get a rescrved candidate, then
how was the recruitment donc? 1 asked
them. Now, Mizoram, my State, is full of
the Schcduled Tribes. When 1 asked
them, did they go to Mizoram for
rccruitment, they said, “No”. Sir, if that
is the case, then we are not going to
achicve our goal even within the next
coming 500 ycars.

Sir, that is in appointment and in
promotion. Not only this, but also in
transfcrs and posting. How many 1AS
officers belonging to SCs/STs arc in
diffcrent  Ministrics of the Indian
Government today? Out of many
cfficient officers, only few of them. 1|
think it will be less than 10 So., the
Government should also consider the
aspect that those also rcpresent the
poorer scctions of the socicty in different
Ministrics of the Union Governmcent.
Now, lct us come to the main point and
that is rescrvation in promotions. We
may have thc Comstitutional provision for
promotions. But, has it becn practically
implemented? That is the question. |
doubt. 1 very much doubt. It is not
ptactically implecmented. Why? They
have thcir own recruitment rules. The
authoritics have nothing to say, but only
" excuscs to make. So, we have to arrange
somec kind of scminars or mcctings so
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that we can somehow incuicatc the very
spirit of the Constitutional framework so
that the poorer sections of people are
paid special attention, spccial
considcration and we have to take care of
them accordingly according to the
Constitution. Whatever lapses are there
in the Constitution today can also be
amended. Today 1 am very happy that all
the Members, the whole House agrees to
this. 1 would like the hon. Minister for
Social Welfare that he should bring the
amendment bill within this Session itsclf
so that it is amended for the promotion
of SCs/STs. Thank you, Sir.

AN HON. MEMBER: Give the
assurance, Mr. Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI K.V.
THANGKA BALU): Mr. Vice-
Chairman, Sir, 1 am extremely happy and
thankful to the hon. Members, Shri Ram
Ratanji and other hon. Mcmbers of this
august House because thcy have raiscd a
very important issue in rclation to the
SC/ST communities. Sir, the Supreme
Court, in it§ judgment dated 16.11.1992
in the case of Indira Sawhney and others
versus the Union of India and others,
directed that its decision is in rclation 1o
the non-applicability of rescrvation in the
matter of promotions applicd only
prospectively and that it shall not affect
the promotions alrcady made. Whether
on tcmporary or officiating or regular or
permancnt basis. Sir, it has becn further
directed that wherever reservations are
alrcady provided in the matter of
promotion, be it in the Central Services
or the State Scrvices or for that matter
Scrvices under any  Corporation,
Authority or body falling under the
definition of State in Article 12, such
rescrvations may continue in opcration
for a period of five years from the date of
judgement. Sir, with this pcriod, it has
been clarificd in the same judgment, it
would be opcn to the appropriate
authority to revise, modify or rcissue the
relevant rules to ensure the achicvement
of obicctives of Article 16(4). It has also
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been obscrved that if any authority thinks
that for ensuring adcquate representation
of backward classcs of citizens in any
scrvice, class or catcgory, it is neccssary
to provide for direct recruitment thercin,
it shall be open to do so. Sir, in this
august House as well as in the other
House may scnior collcague, Shri Sitaram
Kesari and myself assured in December
1992 that therc would be no immediate
disturbance to the present dispensation
recgarding reservation in promotion  for
SC/STs. Sir, we again made a statement
on 19th August, 1993 rciterating that the
nccessary steps including the
amcndments, if nccessary, would be
taken by thc Government of India to
protecct the interests of the SC/STs.
Mcanwhile, to protect the intcrests of the
SC/STs, instructions have already bcen
issued by the Department of Personncl
and Training on the 19th August, 1993 1o
continuc the starus quo in this regard for
a period of five years from the date of
judgment. Wce know, Sir, a number of
hon. Members approached us from this
House and the other House, scnior
lcaders of all the partics, and told us
about some inadcquacics, some
irrcgularitics that bhave taken place in
some of the departments. We have
immediately advised those departments to
rectify those mistakes and correct them.
The State Government have also bcen
advised in this regard. Sir, that shows our
commitment in this direction. However,
SC/ST communitics arc fccling
concerned that they would be deprived of
reservation in promotion after a period of
five ycars.: Sir. I would like to share the
concern. of the hon. Mcmbers who have
participated in this House as well as in
the other House, but, Sir, I must assurc
the hon. Mcembers through you that there
is no cause for worry. Our Government is
fully committed to protect the interests of
all weaker sections including the SC/STs
and the OBCs too. In this particular case,
a view has to be taken in consultation
with all the political parties as to whether
thc Constitution may be amended to
protcct the interests of the  wcaker

{RAJYA SABHA]

Discussion 404

sections of the society. I am happy to
inform the august House that we have
met a number of leaders of the
Opposition and all political parties in this
country. But, Sir, it is a continuing
process. But, Sir, I would like to inform
that it is very encouraging.

I must compliment them on their
endeavour and their thinking towards the
SC-ST population and also the OBCs.
Apart from the question of reservation in
promotion, there are other issues also
relating to reservation which may require
amcndments of the Constitution. These
include the provision for reservation
under article 16(4) in excess of 50 per
cent. Actually, hon. Members talked
about the backlog. It is not only in Tamil
Nadu, but also it is all over India. The
backlog will be fulfilled only when we
across the 50 per cent ceiling. That is why
we are not able to implement the backlog
at the moment. The point under
discussion among the leaders of the
Opposition, leaders of all the parties, is
exemption of certain posts from the
purview of rescrvation and reservation in
education institutions for the OBCs. The
process of consultation with the parties is
on to evolve a course of action to be
adopted in this regard and to solve the
issues in total. Sir, in 14th January, 1995,
we had called a meeting of all the party
lcaders to discuss and sort out these
issues and bring about a full settlement
on this issue, but due to the
announcement of elections, a view was
taken by all the leaders of the political
partics that apart from the issue of giving
age rclaxation and more attempts to the
OBCs, all other issues should be kept
pending. Sir, 1 am happy to inform this
august House that aftcr the Bihar
elections are over our endeavour is to call
immediately without any loss of time, an
all-party meeting by our Government to
sort out the issues, as I mentioned
carlier. The all-party meeting would take
due consideration of the issues, as I
mentioned earlier. Apart from that, my
hon. friend, Mr. Narayanasamy, was
telling while spcaking that we never
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supportcd the SC-ST community. He was
alse tclling, “We do not help”...

SHRI V. NARAYANASAMY: 1
didn’t say so.

SHRI K.V. THANGKA BALU: Yes,
you said and Mr. Madhavan also said
that the <Congress Party had been
helping, but now we are not helping and
that the Central Government is not
hclping the SC-STs. Sir. 1 must say here
that we have been continuously helping
the SC and ST communitites, the weaker
scctions of the socicty in the country.
This is our endcavour and our
programme. Without the SC/STs and the
OBCs wc¢  never go  beyond any
programme. 1 think the main thrust of
our policies and programmes is 1o scc
that their problems are addressed. 1 must
inform the august Housc and quote a few
instancces of what we have been doing for
the betterment of this community. Since
the Sixth Plan, an amount of Rs. 27,127
crores has been provided for SCP. In the
Eighth Plan alonec, this amount has riscn
to Rs. 36,799 crores. Similarly, up to
1993-94, .... (Interruptions) .... Just wait.
if you want any clarifications, you can
ask after this.

AN HONOURABLE MEMBER: I do
not want any clarification.

SHRI K.V. THANGKA BALU: I tell
you, this is also a part of the economic
reform for the SCs and STs. It is a matter
to be considered by the Mcmbers of this
august House. Up to 1993-94, an amount
of Rs. 21,952 crores has been ecarmarked
for TSP. Till now, we have granted to
State Governmcents and Union Territories
Rs. 2.600 crores as Speccial .Central
Assistance for the SCP and Rs. 2,629
crorcs as Spccial Ccntral Assistance to
TSP.

Through the S.C. Development
Corporations, we have assisted 78.72 lakh
SC and ST familics in thc country.
Through the NSFDC which started
functioning from February 1989, we have
sanctionecd  around Rs. 500 crores
bencfiting more than 1.77 lakh SC/STs.
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Mr. Vice-(_:hairman, I would like to
mention one or two more points.

Under the IRDP, between 1985-86 and
1993-94, out of 281.76 lakh families
assisted, 74.37 lakhs were SC families;
39.14 lakhs were ST families. Similarly,
under the Indira Awas Yojana, betwecen
1985-86 and 1993-94, an amount of Rs.
1,957.67 crores have been spent 1o
construct 16,45,952 houses which have
been handed over mostly to SC/STs.
Under the *Million Wells Scheme® which
was started exclusively for the SCs.,
betwecn 1988-89 and 1993-94, 6,97,819
well sat a cost of Rs. 2,189.17 crorcs have
been constructed. From the Sixth Five-
Ycar Plan period.... (Interruptions)

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): Mr. Mirn, lct

‘him complete.

SHRI GOVINDRAM MIRI: Just one
point, Sir. (Interruptions) What he is
saying has no rclevance to the discussion
on hand. ({nterruptions)

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): He is talking
about the wclfare programmes for the
SC/STs. (Interruptions)

SHRI V. NARAYANASAMY: 1
would rcquest hon. Members. Kindly
allow him to complete his spcech.

SHRI1 K.V. THANGKA BALU: I am
mcntioning what we are doing for the
SC/STs. You said that we were not
doing anything for the SC/STs. I am only
mcntioning these things because you said
many times that we were not helping the
SC/STs.

SHRI V. NARAYANASAMY: When
we have asked the question, you are
entitled to reply.

SHRI K.V. THANGKA BALU: Sir,
from the Sixth Five-Year Plan up to
1993-94, due to all mcasures taken for
the welfare of the SC/STs., 3.11 crore
SC familics and 1.40 crore ST families
have becn provided assistance for their
socio-cconomic development so that they
can cross the poverty line.
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1 am mentioning about these various
programmes only to show that we are
committed to the betterment of the SC/
STs., who arc our brothers and sisters.
We do not want them to feel as if they
are scparate in thc society, or, people
who are insccurc. They are a part and
parcel of the socicty. Some Members
madc a reference that we were not for
the SC/STs. That is why 1 mentioned this
thing.

Then, Sir, in regard to recruitment,
which thc¢ hon. Mcmbers refcrred to, 1
would like to point out that we had
conducted four special recruitment drives
in the past. In the first rccruitment drive
conducted in 1989, thc backlog of
reservations was 58,554; thc number of
appointments offercd was 50.475.

SHR! S. VIDUTHALAI VIRUMBI:
What is mcant by ‘offcrcd’?

SHRI! K.V. THANKGA BALU: Just a
minute. (Interruptions) 1 will come to
that.

THE VICE-CHAIRMAN (SHRI1
SURESH PACHOURI): Hc is
mentioning about  the four special
recruitment drives which were conducted.

SHRI K.V. THANKGA BALU: In
the sccond recruitment drive which was
conducted in 1990-91, thc backlog or
reservations was 46,559, the number of
appointments offered was 29.415. In the
third recruitment drive conducted in
1991-92, the backlog of rescrvations was
35,236; the numbcer of appointmcents
offecrcd was 18,231, In thc fourth
recruitment drive which was conducted in
1993-94, the backlog of rescrvations was
30.259; the npumbcer of appointments
offered was 12,346.

Sir, in a given ycar, we have this
assessment. We offer the appointments.
Once the appointments arc madc, at the
end of the ycar, i.c. on 31st March we
compute the number of appointments
madc. Aftcr that we again compute the
backlog figurc.

SHRI S. VIDUTHALAI VIRUMBL
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Mr. Minister, would you yield for a
minute?

SHRI K.V. THANKGA BALU:
Plecase listen to me. (Imterruptions) Why
are you in a hurry?

Sir, as 1 mentioned, in the fourth
recruitment drive of 1993-94, the backlog
of reservations was 30,259; the number of
appointments offered was 12,346, We
could offer only 12,346 appointments.

In the meantime, the Supreme Court
judgment came and we were not able to
implement the carry forward reservations.
That is why we were not able to go
further. Therefore, my hon. friend must
understand this difficulty. Now, during
the last one year we have been pursuing
it and discussing it with the political
leaders, and we were about to bring
about a final solution in our meeting of
January 14 with the leaders of all the
partics. Our Govcrnment, under Shri
Narasimha Raoji, has been pursuing and
insisting on following a policy of
conscnsus, and we want to take all
political partics and all leaders in
Parliament into confidence, give
importance to them and take advantage
of their presence in our decision-making.
This particular issue is not a one-party
issuc nor docs one political party want to
take advantage of it. We want to take
cvery onc of the leaders into confidence,
take them along with us and see that a
fruitful and effective finalization is done
so that the results would be forthcoming.

SHRI1 S. MADHAVAN: By bringing a
Constitutional amendment?

SHRI K.V. THANGKA BALU: I
said, 1 am coming to it. Please wait. 1
have mentioned, including argendment of
the Constitution also, thcre are certain
issucs which have to be discussed in the
forthcoming all-party meecting. I reiterate

" that the issue relating to whether the

Constitution should be amended to
protcct the rescrvation in promotions to
SC/STs and also to provide for
reservation in promotions for the OBCs
is the No. 1 issue on our agenda. That is
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what we arc discussing today. The other
issue is whether Article 16(4) has to be
amended to provide for reservation in
Government services in excess of 50 per
cent, wherever there are reasons for
doing so, so as to ensurc adequate
representation to the OBCs in services
under-staffed. This is a very important
factor. Due to the ceiling by the Supreme
Court judgment, many State
Governments were not able to implement
this policy even for SC/STs and OBGCs
also. That is why they are bringing forth
this issue. On the other issue, the advice
of the Supreme Court regarding exclusion
of certain services/posts from the
purview of reservation may be complied
with or status quo may continue with
reference to SC/STs, and in the case of
OBCs, the illustrative list of services/
posts to be excluded from the purview of
reservation may also be followed.

The fourth issuc was whether OBC
students may be provided with 27 per
cent reservation in Central Government
educational institutions, which Mr.
Madhavan was referring to. Actually
there is no bar from the Supreme Court
side on this issue. But we have taken the
overall situation into consideration and a
decision in consultation with all the party
leaders.

The other issue pending is whether the
OBCs may be provided with examination
fee concessions, travel fare, etc., as
enjoyed by the SC/STs and things like
that. So, very important issues -are
involved and these issues will be
addressed and discussed with all the party
leaders, as 1 said, very soon. After the
clections are over, immediately we will
call a meeting of all the party leaders,
leaders who are also in Parliament, and
we will see that a solution is found. If
necessary, we will not hesitate to amend
the Constitution of India to see that our
brothers and sisters belonging to SC/STs
and OBCs are protected.

SOME HON. MEMBERS: In this
session!

‘SHRI K. V. THANGKA BALU: Sir,
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with these words I would like to once
again thank all the hon. Members and
say that we are one with them and we
will all work together to see that the
weaker sections of our country get due
advantage and cvery right in the
Constitution under our Government.
Thank you, Sir.

SHRI §. VIDUTHALAI VIRUMBI:
Because he has practically agreed to
bring some amendment to the
Constitution, 1 must thank him, and 1
hope, through that amendment, the
States will have the power to have more
than 50 per cent reservation. The
information which 1 was asking from the
very beginning was this: He has read out
the list also. When he says “appointments
offered”, for the current financial year we
may not be able to know now. But, for
1989-90, 1990-91 and 1991-92, they can
very clearly find out how many
appointment were made. They said,
“Appointments offcred, for example, in
1989-90, 50,475.” 1 want to know how
many appointments have really been
made out of 50,475 offers made to them.

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): Mr.
Narayanasamy.

SHRI S. VIDUTHALAI VIRUMBI:
One minute, Sir. He is going to respond
to it.

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): No. Let all the
Members speak.

Mr. Narayanaswamy: Please be brief.

SHRI V. NARAYANASAMY: Sir
the hon. Minister has given the
assurance. 1 am very happy about it. Bug
the Minister has to give a time-frangy
because we know how the assuranec
given by the Ministers is beikg.
implemented. Everybody knows about i1.

This Government's concern for the
Scheduled Castes, the Scheduled Tribes
and the Backward Class has bcen made
very clear.
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Sir, there is one point on which I want
to seck a clarification from the hon.
Minister. this is about promotion in the
case of Judges also. This is a very crucial
point. In all Government services.
including the judiciary, the Backward
Classes, the Scheduled Castes and the
Scheduled Tribes should be given their
due places. Otherwisec, we cannot get
justice for the people who are
downtrodden, backward and are living
below the poverty-line. Therefore, T want
to know whether the Minister will
consider the question of rescrvation in
the case of the judiciary, even to the
highest body, which is a vital area. so
that the intcrests of the Scheduled Castes
and the Schcduled Tribes can  be
protccted by the Judges promotcd on the
basis of rcservation.

SHRI GOVINDRAM MIRI: Sir, we
have requested the Minister to give a
time-bound programme but, I am sorry
to say that there is no time-bound
programme given by the Government.
They have always been making issucs.

Sir, they are mecting every now and
thcn in  different occasions In  thesc
mectings they are cheating the pcople of
the down-tordden classes at large, so far
as our expcrience goes. 1 would like to
request the Government not to make any
excuse. We don’t want any cxcuse, but,
we want the work to be done. I want a
specific answer. By when will it be donc
by the Government?

SHRI SHRI SANATAN BISI: Sir, 1
want to know from the Minister—no
appointment has been made as per thc
prescribed reservation—by which date all
the things will be cleared.

SHRI H. HANUMANTHAPPA: 1
want to make a request to the hon.
Minister. There is a lacuna. At the
Central Government level therec is a
monitoring committee with the Prime
Minister as the Chairman. Similarly, at
the Statc level, there is a committee with
the Chief Minister as the Chairman to
monitor the welfare and the reservation
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policy for the Scheduled Castes and the
Scheduled  Tribes. These are the
monitoring committees. Will the Minister
activise this process? Will he called a
meccting of the Central Cabinet under the
chairmanship of the Prime Minister?
There is an arrangment at the Central
level, and there is an arrangment at the
State lcvel. If this is taken up by the
Chief Ministers and the Prime Minister
heading these committees, the progress
will be well monitored. :

Sccondly, the Welfare '-Minister has
announced the achievements about the
Million Wells Scheme. There is an
anomaly in my State. 1 want to bring to
his notice that this Million Wells Scheme
has been planned for open wells only.

-There is a 100 per cent grant spent for

the Scheduled Castes and the Scheduled
Tribcs. The Department will dig wells
and give . them the benefit. But,
unfortunately, what has happened in our
arca is that even if you dig up to 150 ft.
or 200 ft., you do’t get water. So, this
open well scheme should be converted.
With a lessser cost a bore well can be
dug. With the Same money, what they
are spending for the open well, even a
pump can be installed. But, there is a
bar. The Million Wells Scheme is for
open wells only. A lot of money is being
wasted. They start digging wells. No
water comes. They will dig a pit and
leave it.

So, the State Government of my State
has sent a proposal to the Social Welfare
Department. Kindly modify this Scheme
in the case of such States.

In UP, where the Ganga and the
Jamuna are flowing, you have got plenty
of water and sub-soil water is very near,
but in our places it is deeper. So, instead
of open wells under the Million Wells
scheme, it should be permitted for bore
wells and installing pumps also. They are
also costing the same 3amount.So, 1
request the hon. Minister to exceed to
these points and send modifications.

SHRI S. MADHAVAN. The hon.

Minister has mentioned about reservation
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in education June is coming. We are
frightened about the conditions we faced
last June. 1 would like to know whether
the Minister will assure us that before
June, he will help the State Government
of Tamil Nadu.

SHRI GURUDAS DAS GUPTA
(West Bengal): 1 welcome very much the
honest and laudable move of the hon.
Minister of State for amending the
Constitution to protect the rights of the
weaker sections. My first question is
whether he would recommend that in the
case of bank loans, there will also be a
priority for these sections of the
community. I am saying this because
these weaker section people do not enjoy
the political clout and connections.
Therefore, 1T would like to know whether
he would ensure that while granting
loans, some priority for this section will
be given.

Secondly, while amending the
Constitution, I would like to know
whether the Minister would recommend
that in the formation of the cabinet and
Government, there would also be priority
for induction of Ministers from this
section of the community, whose
representation in the political power has
always remained very insignificant.

SHRI RAM RATAN RAM: | must
thank the hon. Minister, Mr. Thangka
Balu, for his candid expressions and
support to my proposition. One thing
that remains to be answered is regarding
the recruitment of Safai Karamcharis.
Sweepers of Safai Karamcharis are kept
outside the purview of reservations.
During our tour to different units I found
that a lot of non-Scheduled Caste people
are also recruited to the post of Sweepers
and Safai Karamcharis. Has your
Department issued any orders prohibiting
the general caste people from the
recruitment to the post of Safai
Karamcharis. In refineries and other units
the wages of the employees of these posts
are handsome. They are to the tune of
Rs. 2,500 or { Rs.3,000 per month.
Gereral candidates are being recruited to
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these posts and within five years they are
promoted to the Clerical Grade posts,
but the Safai Karamcharis of SC
communities are not promoted. So, will
the hon. Minister look into the matter
and issue necessary directives to the units
or undertakings to ensure that for the
posts of Safai Karamcharis only Safai
Karamcharies are recruited.

SHRI K.V. THANGKA BALU: Sir, I
again thank hon. Members who have
raised questions for seeking further
information. I think 1 have covered
almost all the points raised by the hon.
Members, but with regard 1o Ram Ratan
Ram Ji's question about Safai
Karamcharis””  appointments, 1  will
certainly look into it and come to a
decison. 1 would certainly inform him
about.

Regarding grant of loans, I would say
that we have already got a number of
organisations like the State-level SC-ST
Corporations, the national level Finance
and Development Corporation for
Scheduled Castes and Scheduled Tribes
and Backward Class Corporations. These
corporations are meant only for giving
loans to the SC-ST and backward
communities.

All our programmes go to them only
and no other people will be getting
benefits through these corporations. As
per the target, we are giving loans to
them and they are benefiting them apart
from our regular programmes through
our Ministries, through our State
Governments and through our SCP and
TSP Schemes

Mr. Hanumanthappa was talking about
a monitoring committee at the levels of
the Primie Minister and the Chief
Ministers. In fact, it is with the personal
interest, personal direction and the
effective support of the hon. Prime
Minister only we are able to do all these
things. He is personally interested in this
regard. In fact, T must say in this august
House, our hon. Prime Minister has had
a number of mecctings to sce that these



415 Short Dwrarion [RAJYA SABHA] Discuzsion 416

issucs are sortced out. He has personally
takcn a lot of intercst and a Jot of pains
to see that these issucs arc addressed
properly. And, under his leadership, we
will do all our best to scc that the SC and
the ST communities and the OBCs get
their due share and right of benefits
through our programmes.

Thank you very much.

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): Now, I adjourn
the House til} 11 a.m. tomorrow.

The House then adjourned at fifty-six
minutes past six of the clock iill
eleven of the clock on Tuesday, the
28th March, 1995.



